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Notes of the Registry

Date Order of the Tribunal
26.3.98 | This application has been f£iled by
v 020 l‘{ h o the_a’lpplicant_: challenging the Annexure-8
2”‘; ““",j ;‘ ’é’;, time proceeding of the Review Selection Commi-
¢ X
pusi - i \jde ttee held on 27+2.1998. The short facts
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| A Selection Committee was constitu-
ted for recmitment to the IAS Nagaland
ICadre for the year 1996-97 and the said
Selection Committee sat on 19.2.1997 and

]25.3.1997. In the said selection the
fapplicant 's name was not included in the

select list. Being aggrieved the applicant

. |@pproached this Tribunal by filing Origi-

nal Ai;plication No.145/97. The contention
of the applicant before this Tribunal was

. [that certain material facts were not taken

into consideration and for that purpcse

the -Government of Nagaland also wrote to
the Union Public Service Commission. How-
ever, the UPSC did not reconsider on the

contd..
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Date

Order of the Tribunal

26.3.98

 found that the applicant‘'s case could

ground that they became functus officio

which led the applicant to approach
‘this Tribunal. This Tribunal disposed

of the said application among: * others
with the following observation :

"In view of the above we are of
the opinion that the case of
the applicant was not properly
considered,to which the appli-
cant was entitled. Therefore,
for the ends of justice and
fitness of things it is nece-
ssary for the UPSC to review
the selection after taking
into consideration of all the
materials including the Anne-
xures 2, 3 and 4 letters dated
$.4.1997, 7.4.1997 and 9.6.1997
respectively, and also the
letter of appreciation enclosed
with Annexure 4 letter of the
Chief Minister."

Pursuant to the said order a Review
Selection Committee meeting was held on
27.2.1998 to review the case of the
applicant for promotion to IAS‘for com-
pliance with the direction of this
Tribunal. The Review Selection Committee

not be considered. While saying so the

 Committee observed in the minutes of

the meeting as follows :

"+..accordingly, the Committee
. felt that in order to maintain
+! equity and justice, no cogni-
| 2ance of the same should be
i taken. ;...0..."

Hence the preéent application.

]
s

Wb have heard Mr P.K.Goswanmi, learned

" | seriior counsel assisted by Mr D.K.Misra
-appearing on behalf of the applicant,

Mr ‘S.Ali,learned Sr.C.G.S.C for respon-
| gent No.1, Mr A.K.Choudhury, learned Addl.
. C.G.S.C for respondents No.3, 4 and 5
- and Mr C.T.Z2amir,learned Government

Advocate, Nagaland for respondents No .2
and 6. Mr Goswami submits before us
that this Tribunal found that the addi-
tional materials ought tc have been

considered and therefore gave direction

contd..
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26.3.98 | to UPSC to consider the same. The order
was accepted by all parties and there-
after the UPSC had no justification_to
say"in order to maintain equity and
justice no cognizance should be taken."
This is contrary to the direction given
g by this Tribunal. Mr Goswami has also
gone little further to submit that this
may amount to contempt. Mr Ali submits
that this cbservaticn of the Review
Selection Committee should be reconsi-
dered by them. Mr Choudhury alsc submits
before us that the UPSC should be given
an opportunity to comply with the direc-
tion given by this Tribunal in the order
dated 1.12.1997 passed in 0.A.145/97.
Therefore, the matter may be remanded

to the UPSC. We find the submission of
Mr Goswami has sufficient force. We
therefore set aside the aAnnexure-8 minute
-8 of the Review Selection Committee
meeting held on 27.2.1998 and dispose
143‘79 - of this application with a direction to

ce7y (?“— ”“oé;j%: respondent No.3-UPSC to comply with the

nAQK?AmVA ;3:;:Lzzzh direction given in our order dated
P e fr 1.12.1997 passed in 0.A.145/97. The
so A &/“Qf‘&’ «NJ?7'”MV”
w S, o 4{ e respondent No.3 must do it as early as
@”9&;9/ rA A/ﬁ)""/" £ possible at any rate within a pericd of
;) f?nwdﬁr alro Fort P 211? one month from the date of receipt copy
BfFee. Sty A AN | of this order.

l‘ | Considering the entire facts and

circumstances of the case however, we
make no order as to costs.

Copy of this order may be
furnished to the counsel é%” ‘ )

for the parties. Member Vice=-Chairman
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